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10 THE CENTRAL ADRINISTRATItfE TRIBUNAL^ PRINCIPAL BENCH

OA 43/1994

Neu Delhi 9 thie 5th day of Duly9 1994o

Shri Co3« Roy9 Hon'ble Reinbor(3}

SDt« Gangotfl Devi
m/o late Shri Sheehnath Singh
r/o SoSOSq School Slock
^akarpurp Neu Delhi .e Applicant

By Advocate Shri A«Ko Bharduaj

Versue

Union of Indiao through

Ho The Secretary
RiOo of Defence Production
Central Secretariat9 Nou Delhi

2o The Director General
O Ordnance Factories

IQ9 Auckland Road
Calcutta

0

3o The General Ranager
Ordnance Factory
Fiuradnagaro Dt« Ghaziabad,
UP9 201206 00 Reepondonta

By Advocate Shri t/oS«Ro Krishna

ORDER (oral)

Heard the counsel for the partieso The applicant

is the uifo of the deceased Government servant uho died in

harnese on 31o5»93 while working as Fireman Grade H uith

Respondent NooSq just prior to 6 months of hie ouperannuationo

She has prayed for compassionate appointment on the ground

that ehe has a minor deughtero It an admitted fact that

aha has received terminal benefit of Bso969764 and that ohe

eas receiving a family pension of &o1133/« per oonth which

was subsequently reduced to &.65Q/<- per montho She oade

a representation for compassionate appointment which was

rejected oy Annexure A- letter dated 3»9»1993 on the ground

that the terminal benefit and the pension given to her is

sufficient0 The counter also more or less says the seoe

vio<»a«vis saying that the applicant is not qualified for

compassionate appointment due to lack of educationo ioS«

V. V I



V

\
-2-

fiftlh ciaSSo

2o Compassionate appointment ia not a pattar of ?ight»

It ia also the case of the applicant that ahe has irocoi^ed

Q oybatantial amount and she is saeeiving pension every

Qcntho Howeveto this is not the only ground that gives

the right to the respondents to reject compassionate appoint'

•ent without considering other aspects alsoo It io not

ynsaual for every individual who dies in harness to receive

some payment of terminal benefits but that can not be made

a ground to reject otherwise a deserving cass for coapooe^

sionate^on the ground of indigent circumstances»

3o Undor the circumstances without quashing tho

a order already passed vide Annexure Ag though in similar
case it is quashed by other courts^ X intend to give ths

following direction.

<So The respondents are directed to reconeidor the

case of the applicant on the facts other than that of

torminal benefits and penaion that is being being given

to her and paee a speaking order within two months r rcm

the date of receipt of this order by themo

The IDA is thus disposed of. No costs.
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